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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND
MALT SPIRIT PLANT  located at  Radico Khaitan Limited, Bareilly Road, Rampur,
U.P.,RAMPUR,244901. subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subject to following terms and conditions :-
1.					This CCA RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND MALT SPIRIT
PLANT granted for the period from 01/10/2022 to 31/12/2026 and valid for manufacturing of following
products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

163196/UPPCB/Moradabad(UPPCBRO)/CTO/both/RAMPUR/2022 Date: 19/09/2022

To,

M/s

RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND MALT SPIRIT
PLANT

Radico Khaitan Limited, Bareilly Road, Rampur,
U.P.,RAMPUR,244901

Application Id-
17593886

S
No

Product Quantity Unit

1 ENA 374 Kilo Liters/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 120 KLD STP ground

S.No. Parameter Standard
1 Zero Liquid Discharge ZLD

Annexure - 01

10

151



(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    

S No. Parameters Standards
1 pH 5.5-9
2 BOD (mg/L) 30mg/l
3 TSS (mg/L) 100mg/l

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 Boiler of 30
TPH

Rice husk
wood chips

01 Particulate
Matter

Electrostatic
Precipitator  as
APCS  along

with stack
height of 45
meter from

ground level
2 Boiler of 26

TPH
Bio gas 02 Particulate

Matter
stack height 45

meter from
ground level

3 Boiler of 65
TPH

Rice husk,
Coal, wood

chips

03 Particulate
Matter

Electrostatic
Precipitator  as
APCS  along

with stack
height of 65
meter from

ground level
4 DG set

1250 KVA,
1250 KVA,
750 KVA,
700 KVA,
625 KVA,
380 KVA,

1500
KVA,1500

KVA

Diesel 04 Particulate
Matter

12 meter, 12
meter , 12
meter,12
meter,12
meter,12
meter,12
meter,30

meter and 30
meter from

Ground level.
5 Bio Gas

generator
1200 KVA,
1200 KVA

Bio gas 5 Particulate
Matter

12 meter from
ground lwvwl
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Emmission Quality Standards
 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
Specific Conditions:-
1 . 	 T h e  C o n s e n t  t o  o p e r a t e  i s s u e d  v i d e  l e t t e r  n u m b e r
51907/UPPCB/Moradabad(UPPCBRO)/air/Rampur/2019  dated 19.07.2019 and vide letter number
51900/UPPCB/Moradabad(UPPCBRO)/Water/Rampur/2019  dated 19.07.2019   for production of 200 KLD
Alcohol by using Molasses and Consent to operate issued vide letter number 51920/UPPCB/Moradabad
( U P P C B R O ) / a i r / R a m p u r / 2 0 1 9   d a t e d  0 2 . 0 5 . 2 0 1 9  a n d  v i d e  l e t t e r  n u m b e r
51862/UPPCB/Moradabad(UPPCBRO)/Water/Rampur/2019  dated 02.05.2019   for production of 104 KLD
Alcohol by using Grain / Malt is hereby revoked.
2.	This Consent to Operate is valid for production of 374 KLD ENA by using Molasses/Sugar Syrup/cane
juice/Malt/Grain.
3.	 The validity of the Consent to Operate shall be valid from 01.10.2022 or the date on which the unit shall

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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install all plant and machinery for Zero Liquid Discharge for distillery plant .
4.	The unit shall inform UPPCB before operation of the plant and the plant shall be operational after the
inspection of UPPCB officials.
5.	Unit shall dispose spent wash through MEE and the concentrated spent wash shall be disposed through
Bio composting in 58 Acre biocompost yard.
6.	Unit Shall restrict lined storage capacity to 15 days of spent wash generation.
7.	Unit shall operate in Zero Liquid Discharge and no effluent is allowed to discharge outside the premises.
8.	Unit shall comply with the directions of Hon’ble Supreme Court, Hon’ble NGT passed by time to time.
9.	Unit shall install Electromagnetic Flow Meter at inlet and outlet of STP and shall maintain the records.
10.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy seasone by flowing along with storm
water . Direct exposure of workers to fly ash & dust shall be avoided.
11.	Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized
under Environment (Protection) Act,1986 and shall submit the analysis report on monthly basis by 10th of
every month to CPCB and UPPCB.
12.	Unit must operate and maintain properly the installed flow meter and web camera and shall ensure on
line connectivity of flow meter and web camera with server of CPCB and UPPCB.
13.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com.
14.	Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall
be passed through guard pond.
15.	Unit shall comply with the conditions of NOC issued by ground water department Govt. of Uttar Pradesh
for abstraction of ground water,  valid till 08.04.2024.
16.	The overall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The
ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.
17.	 Unit shall dispose the Hazardous waste generated i.e. used oil through authiorized recycler and send
detaklis in prescribed format (Form 10) to UPPCB.
18.	Unit shall comply the provisions of Hazardous and Other Waste  (Management and Transboundary
Movement)Rules 2016 .
19.	Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding Manifest for Hazardous and
Other Wastes.
20.	Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and submit Annual Returns to State Board in Form IV.
21.	Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
22.	Unit shall submit ground water quality monitoring report done by MoEF & CC approved laboratory in
every 3 months.
23.	Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC on quarterly basis.
24.	This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
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General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
                                                                                    

 Chief Environment Officer
Copy to:

                                                                                    
Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent order.

                                                                                    
Chief Environment Officer
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

                   
                   
      Ref. No :   178/UPPCB/Moradabad(UPPCBRO)/HWM/RAMPUR/2017 Dated: 04/04/2018
                   
   To, 

M/s Radico Khaitan Ltd, Rampur 

Radico Khaitan Ltd, Bareilly Road Rampur U.P.
Tehsil :Rampur
District :RAMPUR

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

1. Number of authorization and date of issue 178  and  04/04/2018 .

2. Reference of application (No. and date) 243682  and  13/12/2017 .

3. Mr Krishan Pal Singh of M/s Radico Khaitan Ltd, Rampur  is hereby granted an authorization
based on the enclosed signed inspection report for generation, collection,   utilization, storage
and  disposal or any other use of hazardous or other wastes or both on the premises situated at
Radico Khaitan Ltd, Bareilly Road Rampur U.P. .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Schedule 1- cat-5.1(used oil) Authorized recyclers 2.5 KL/annum

1. The authorization shall be valid for a period of  31/03/2023 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

Anneuxre - 02
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 B     Specific Conditions of Authorization
                   
                   
1- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
2- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes. 

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To the Regional Officer, U.P.Pollution Control Board, Moradabad for information and

necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   
                   
                   

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer of exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
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REGIONAL LABORATORY MORADABAD
UTTAR PRADESH POLLUTION CONTROL BOARD

1-A/I.N.S.-1, Avas Vikas Colony, Buddha Vihar, Delhi Road,Moradabad

                                                                                    

Ref No:	19503007/Moradabad/2023                                                       																																												   						   Date:23/01/2023

1-		Name of Industry: Radico Khaitan Ltd, Rampur 

2-		Address of Industry: Radico Khaitan Ltd, Bareilly Road Rampur U.P.

3-		District: Rampur

4-		Description about sampling point: OUTLET OF STP

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Jitendra Nath Tiwari AEE & Vinay Kumar JRF

7-		Colour and Odour: colourless Odourless

8-		Quantity and Packing: 2 Liter

9-		Date of Sample Collection: 17/01/2023

10-		Analyis Indented by: RO Moradabad

11-		Date of sample receipt in Lab: 17/01/2023

                                                                                    

Reference-		(1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI).The eniveronment (Protection) Rules,1986 source:

www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

	TEST REPORT: WASTE WATER LABORATORY

Parameter/Method Name Unit Results Standard Detection
Range

pH,4500 H B Electronic method - 7.51 02-12

Suspended Solids , 2540 D Total
Suspended Solids dried at 103-105 0C

mg/l 9.0 10-20000 mg/l

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/l 310 10- 50000 mg/l

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/l 8.0 1.0 -50000 mg/l

COD, 5220 B Open Reflux Method mg/l 64.0 5.0 -100000 mg/l

Analysed by-
[Atul Kumar(JRF)]

Authorized by

Sunil Singh Chauhan (ASO)

Regional Officer

Annexure - 05
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Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without

the written permission of laboratory. 3. The test report pertains to the sample as received in Lab.
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General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) The

Environment(Protection) Rules, 1986

                                                                                    
1 Parameter Standards

Inland Surface water Public Sewers Land for Irrigation Marine coastal areas

a b c d

1 Color and Odor All efforts should be made to remove colour and unpleasant odour as far as practicable

2 Suspended Solids mg/l, Max 100 600 200 (a) for process waste
water- 100(b) For

cooling water effluent
10 percent above total
suspended matter of

influent.

3 Particulate  size of suspended solids Shall pass 850 micron
IS Sieve

- - (a) Floatableaa solids,
max. 3 mm

4 2(***) * * * *

5 pH Value 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0 5.5 to 9.0

6 Temperature Shall not exceed 5'C
above receiving water

temperature

- - Shall not exceed 5'C
above receiving water

temperature

7 Oil and Grease  Mg/l Max. 10 20 10 20

8 Total residual chorine mg/l Max 1 - - 1

9 Ammonical Nitrogen(as N), mg/l Max 50 50 - 50

10 Total Kjeldahl Nitrogen(as NH3) mg/l,Max 100 - - 100

11 Free ammonia (as NH3)mg/l, Max 5 - - 5

12 3Biochemical Oxygen Demand 1[ 3 days at
270C] mg/l, Max

30 350 100 100

13 chemical Oxygen Demand, mg/l, Max 250 - - 250

13 chemical Oxygen Demand, mg/l, Max 250 - - 250

14 Arsenic(as As), mg/l, max 0.2 0.2 0.2 0.2

15 Murcury(as Hg),  mg/l, max 0.01 0.01 - 0.01

16 Lead (as Pb),  mg/l, max 0.1 1 - 2

17 Cadmium (as Cd),  mg/l, max 2 1 - 2

18 Hexavalentchromium (as Cr+6),  mg/l, max 0.1 2 - 1

19 Total chromium (as Cr)mg/l, max 0.1 2 - 1

20 Copper(as Cu), mg/l, max 3 3 - 3

21 Zinc(as Zn), mg/l, max 5 15 - 5

22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05

23 Nickel (as Ni) mg/l, max 3 3 - 5

24 2(***) * * * *

25 2(***) * * * *

26 2(***) * * * *

27 Cyanide (as CN), mg/l, max 0.2 2 0.2 0.2

28 2(***)

29 Fluoride (as F) mg/l, max 2 15 - 15

30 Dissolved Phosphates (as P), mg/l, max 5 - 0 -

31 2 (***) * * * *

32 Sulphide (as S), mg/l, max 2 - - 5

33 Phenolic Compounds (as C6H5OH) mg/l, max 1 5 - 5

34 Radioactive materials:
(a)Alpha emitter micro curie/ml
(b)Beta emitter micro curie/ml

10^-7
 10^-6

10^-7
 10^-6

10^-8
 10^-7

10^-7
 10^-6

35 Radioactive materials:
(a)Alpha emitter micro curie/ml
(b)Beta emitter micro curie/ml

10^-7
 10^-6

10^-7
 10^-6

10^-8
 10^-7

10^-7
 10^-6

35 Bio-assay test 90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent

90% survival of fish
after 96 hours in 100 %

effluent
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1. Schedule VI inserted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notified vide G.S.R. 422

(E) dated 19.05.1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omitted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No. G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified  by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards,  refer EPA standards for specific industry Source (1):

https://cpcb.nic.in/displaypdf.php?id=R2VuZXJhbFN0YW5kYXJkcy5wZGY=

(2) cpcb.nic.in/Industry_Specific_Standards.php 

36 Manganese (as Mn) 2 mg/l 2 mg/l - 2 mg/l

37 Iron (as Fe) 3 mg/l 3 mg/l - 3 mg/l

38 Vanadium (as V) 0.2 mg/l 0.2 mg/l - 0.2 mg/l

39 Nitrate Nitrogen 10 mg/l - - 20 mg/l

40 2 (***) * * * *
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Scanned by CamScanner
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Scanned by CamScanner
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